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7 12 2090 Present 	Hon'ble Mr 	Justice 	D N 

- - I Chohury, Vice-Chairman 

I Heard 	Mr A. 	KhaleqUe,. 

• 

1earnd, counsel for 	the applicant 

and 	Mr 	A. 	Deb Roy, 	learned 	Sr. 

C.G.S.C. 	The application 	is 
O. 

- 

admitted. 	Call for 	the 	records. 

H ' 	Issue 	notice 	returnable by 	four. 

weeks. 	List the case for orders on 

• I 	4.1.2001. 

Pendency 	of this 

I application shall not stand in the 

i 	way of the respondents to consider 

Lile 

sympathetically. 
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O.A. 420/2000 

24.1.01 - 	List ' on 14.2.2001 to enable the 

respondehts to file written statement. 

Vi ce-Chair nn 
trd 

It 

14.2.2001 	 No return, so Lar, riled. Mr A. Deb 

Roy, learned Sr. C.G.S.C. 	in prays tor 

time to 1ile written statement. The matter 

pertains to pensionary, beneJit including family 

pension. In the circumstances, the case is 

ordered or hearing on 28.2.01. lie (rJ) 
(, '1 

Vice-Chairman 

nkm 

28.2.200 1 	 The learned counsel or the applicant 

has submitted that he has received the written 

•  statement in the course oL the day and therefore 

he has prayed ior an adjournment. Prayer allowed, 

The applicant may Ale rejoinder, i1 any, within 

two weeks from today. List it on 21.3.01 jor 

- 	 hearing. 

01g ,4Th(c1 19 
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Vice-Ch air nai 
nkm 

21.3.01 	 Mr.A.I(halique learned comse] 
for the applicant stated that the app)li-u. 
cant has been treated as a person who 

rwaó not qualified in the formal test 

and his services were not regular,ised. 

He wants tservjce records of the 

applicantproducQbefore this Tribunal 

The respondents are directed to produce 

of the service records of the applic4nt 

before this Court. 

Lsit on 25.4.01 for hearing. 

!4enber 
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	 No. 420/2000 

	 / 

(the Registry 
	

Date 	 Order of the - Trl biindl  

01.05.01 

I 

The matter was brought for being 
spoken to the parties to point 'out to 
certain aspects of the ca:sLewhich was not 
addressed earlier. Counsel were asked to 
clarify all those position. Mr. A. Deb 
Roy, learned Sr. C.G.S.C. is requested 
to produce the records as well as the 
minutes of the literary test held on 
7.2.1993 and 21.6.1997 and also the 
records containing the regularisation of 
Nalini Baishya and Sandhaya Rani Bora in 
service by relaxing the normal 
recruitment rules. The learned Sr. 
C.G.S.C. shall also produce the relevant 
Recruitment Rules. 

List the matter again for further 
hearing on this issue on 9.001. 

ViIirm2 
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/c 	75 

L)  

Heard learned counsel f or the 

parties. Hearing conclided. Judgnnt 
delivered in open Court, kept in 
separate sheets. 

The application is allowed in terms 
of the order. No order as to costs. 

Vice Chairman 
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CENTRAL AD'IINISTR;TIVE TRISUAL 

UWAHATI BENCH 

No. 	42,O 	 2000. 

DATE CF DECISION 	5-2001 

MahimaDeka 	•.., ,.. 	

APPLICJNT(S) 

Mr A. KhaleqUe 	
AD\cITI FOP THE: APPLICANT(S) 

VERSUS 

Union of Indla&Ors.
.RESPCTDENT(S) 

.ri A,Deb Roy, Sr.C.Q,S.C, 	
FoR TFIL RESPONDENTS.  

E UDN 'BLE MR JUSTICE D.N.CROWDHURY, VICE CHAIRMA$. 

E: hCN'i3L 

1.

j- 

1.1hether Reporters of local papers may be allowed to see 
the judgnent ? 

2 	ro be referred L the Rporter or not ? 
3. 	tether their Lordships wish to see the fair copy of the 

udgtent I 

k vether the judgment is to be circulated to the othet 
Benches ? 

judgment delivered by Hon 'ble Vice-Chairman. 
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In 

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWARATI BENCH. 

Original Application No. 420 of 2000. 

Date of Order : This the 9th Day of May,2001. 

The Hon 'ble Mr justice D.N.chowdhury.ViCehaiZmafl. 

&nt. Mahima Deka, 
Wife of Late Arun chandra Deka, 

(Ex-.temporary Group-D employee of 
Deptt. of Post. Guwahati H.RO, 
Mails, Guwahati) 
resident of Viii. NizmadartOia, 
p.O.& P.S.Kamalpur, Dist. KamrUp 
(ABeam). 

BY Advocate Mr A,Khaleqtle. 

versus - 

. . . petitioner 

1. Union of India, 
represented by the Secretary, 
Deptt. of Post, Govt. of India, 
New Delhi. 

2 • The Director of postal Service, 
AsSam Circle, 
Guwahati. 

3. The Senior Superintendent of post Offices. 
R.M.SDiViSiOfl. Guwahati. 

By AdvoCate shri A.Deb Roy, 	.C.G.S.C. 

. .Respondents. 

CHOWDHURY J. (V.C) 

The subject matter relates to entitlement of the 

pensionary benefits of a temporary employee who was subse-

quently regularised as Group D employee. The applicant is 

the wife of late Arun chandra Deka who has assailed in 

this application the impugned order dated 7.4.99 passed by 

the respondent No.3, the Seniqr Superintendent refusing 

her prayer for family pension. 

2. 	The relevant purpose Jbç adjudication of the case 
I-li- 

are as follows :- 

The deceased husband of the applicant Arun Chandra 

Deka was recruited as a casual labour (extra Mazdoor) in 

contd..2 
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the year 1985 after undergoing a recruitment test/interview. 

He was directed to work at Sub-Record Of ficer at Rangia. 

On 4.9.87 he was transferred to Head Record Of fice.Mails, 

R.M.S.,Guwahati. The deceased Deka worked as a casual 

worker continuously and by order dated 31.12.92 he was 

granted temporary status as per the scheme circulated by 

circular No.45-95/87-SPB.1 dated 12.4.91 treating certain 

temporary employees as Group D employee. By memo No. 3-2/ 

Ext-Maz/96 dated 28.5.96 the applicant alongwith 10 others 

were ordered to be treated at par with the temporary 

Group D employees with effect from the date showing against 

each of them and from that date they would be entitled to 

the benefits as admissible to temporary Group D employees 

on regular basis in accordance with letter dated 30.11.92. 

The name of the applicant Was shown at sl.No.4 and he was 

granted temporary status with effect from 29.11.89 and 

treated at par with temporary Group D employees with effect 

from the date on 29.11.92. Alongwith the applicant on 

Miss Sandhya Rani Borah who was given temporary status 

with effect from 25.4.92 was treated at par with temporary 

employee with effect from 25.4.94. The husband of the 

applicant expired on 16.1.99. The present applicant i.e. 

wife of the deceased Arun Ch. Ika suhuitted one application 

on 23 .3.99 requesting the respondents authority to sanction 

her the family pension and retirement benefits in her favour 

in view of the fact that her husband completed 14 yars 

of service continuously from 9.2.85 to 15.1.99. Thereafter 

also she moved the authority from time to time for such 

pensionary benefits, which was not favourably responded. 

BY order dated 7 • 4.99 the reppondent No .3 informed the 

applicant that as per departmental rules there was no 

provision for family pension and retirement benefits for 

contd. .3 



iJ 	 t9 

casual MaZdOOr and accordingly her case Was rejected. 

Hence this application asaailing the legality and validity 

of the action of the respondents in refusing to grant 

pensionary benefits. 

3. 	The respondents in its written statement stated 

that a sum of Rs.1000/ was provided to the applicant as 

financial assistance. It asserted that the departmental 

rules did not permit any family pension or retirement 

benefits for casual mazdoor. The respondents in its written 

statement admitted the fact that the husband of the applicant 

alongwith other eligible extra Mazdoors were conferred 

temporary status with effect from 29.11.89 and he continued 

as casual labour as well as a regular Group b employee. 

The respondents in its written statement stated that the 

husband of the applicant rendered 13 years 11 months 7 days 

service but regularisation was not possible due to non 

qualifying of literacy test. The respondents stated that 

steps were taken for regularisation and literacy test 

was held on 7 .2.93 and 21.6.97 on the basis of residJal 

vacancies but since the husband of the applicant could 

not qualify himself he Was not regularised. In para 10 of 

the written statement the respondents stated that B persons 
clearing 

were regularised afterLthe literaóy tests which was held 

on 21.6.97 as per merit of the test. Out of those 5 persons 

Sri Nalini Baishya and Miss Sandhya Rani Borah were regu-

larised by relaxing the normal recruitment rules • Mr .Deb 

Roy, learned Sr .C.G.S .0 however submitted that Miss Sandhya 

Rani BotahWas regularised by relaxing the recruitment 

rules as she was appointed on compassionate ground • From 

the records made available it transpires that the husband 

of the applicant Sri Aun Ch.Deka was granted temporary 

contd..4 



status on and from 29.11.89 and treated at par with 

temporary Group D employees from 29.11.92. He was working 

as Casual labour from 9.2.85. The only objection of the 

respondents for denying pension to the wife of the dçeased 

employee was that the .sd Arun Ch.Deka despite the oppor-

tunities provided to him ouidiot qualify himself in the 

literacy test and therefore he could not be considered 

for reqularisation though on their own showing they 

regularised the other persons in 1993 and 1997. The 

husband of the applicant Was not regularised according 

to the applicant on the alleged ground that he did not 

qualify in the literacy test. No such requirement of passing 

literacy test was pointed out to me . nor to that effect 

any recruitment rules were produced jnsisting for literacy 

test for regularisation'The respondents on their own 

admitted the regularisation of one of such employee Miss 

Sandhya Rani Borah by invoking its relaxation power. 

cording to the respondents since her appointment was 

made on compassionate ground by relaxing the educational 

qualification. The h 	ndfitheapplicant had rendered 

temporary service and worked as casual labour from 9.2.85. 

On the basis of his length of service and as per the 

direction of the Supreme Court and as specified in the 
he was 

schemeemployed by the respondents ,and was also granted 

tempprüry status and treated at par with temporary Group D 

employees with effect from. 29.11.92. Since he was treated 

at par with temporary Group D employees such person almost 

termed to be regular employee. So much so all the service 

benefits were made available to them including counting 

4 

	

	of service fr the purpose of pension and terminal benefits 

as in the case of temporary employee appointed on regular 

contd..5 
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basis who were given temporary status and who completed 

3 years of service in that status. As per Central Civil 

services(Temporary services) Rules 1965 in the event of 

death of a temporary Government Srvant while in service. 

his family shall be eligible for family pension and death 

gratuity at the same scale and under the same provisions 

as are applicable to permanent Central Civilian Government 

Servants under the CCS (pension) Rules 1972- The husband 

of the applicant in all practical purposes was treated 

as. regular employee and at par with Group D employees. 

Once he was treated as such he is entitled for the service 

benefits since those period cannot be treated as non 

qualifying period. No such rules are cited to exclude 

those period. In these circumstances it is difficult to 

hold the contentions raised by Mr A.b Roy that the 

japplicant was not entitled to family pension on the alleged 

purported ground that he failed in the literacy test. 

or the aforesaid reason the impugned communication dated 

7.4.99 is set aside and quashed and the respondents are 

directed to take necessary steps for grant her family 

pension and retirement benefits with effect from 9.2.85* 

more so, he was granted the Group D status. 

For the reasons stated above the application is 

allowed. There shall, however, be no order as to costs. 

D.N.CHOWDHUY 
VICE CHAIRMAN 

EE 
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IN IES CENTRAL AMINISTRATIV TRIBUNAL : GUWHATI BENCH: 

GUWAHATI. 

i 
 SIT- 
 

H 

application under Section 19 of the Central 

Administrative Tribunal Act 1985. 

O.A. NO. f-" 	22000 

• F I L I N G 	SLIP 

I N D E X 

1. Petition with Verification 1 to 11 

2. Anneure 	----A. 12 

3. Annexure 	----B. 	• 	• 13 

4. Annexure 	----C. 14 

50 Annexure 	----Dl 15 

6. Annexure 	----D2 16 

7. Annexure 	--E 	• 17 

8. Annexure 	----F • 18 

9. Annexure 19 

Filed by - 

t-M Ut9S 

A. Khaleque, 

Advocate. 

I 
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IN THE CENTRèL ADMINISTRATIVE TRIBUNM : GUWATI BENCH 

GUWANATI. 

T hui1 

• 	q J71-  
...- 

O.A. No. 	 /2000. 

Srnti Mahima Deka 

Wife of Late Arun Chandra Deka, 

(Extemporary GroupD Employee of 

Deptt. of Post, Guwahati H.R.O. 

Mails, Guwahati ) 

resident of Viii. Nizmadartola, 

P.O. & P.S. Kamalpur, District Kararup, 

Ass am. 

.PETITIONER. 

-Versus - 

Union of India, represented by 

the secretary, Deptt. of Post 

Govt. of India,New Delhi. 

The Director of Postal Services, 

Assam Circle Guwahati. 

The Senior Supdt. of RMS Guwahati 

Divn. Guwahati. 

• . . . .RESPONDENTS. 

1. 

The application is against the following order 

U) 	order No. B-9/CL/A.C.Deka 

Date : 7.4.99 

• Passed by - Respondent No.3 
subject in brief ;- Non- regular.isation of the 

services and nonpayrnent of 

consequental service benefits 

Contd..2. 
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jurisdiction of the Tribun  pl 

The petitioner declares that the subject matter 

against whih she wants redressal is within the juris 

diction of the Tribunal as the petitioner and the main 

respondents agnst whom the relief is sought are 'within 

the jurisdiction of this Hon'ble Tribunal. 

El Limitation : 

The applicant furth deoares that the application 

i s4t hin the limit at i on pre son be d under Section 21 

of the Administrative Tribunal's Act 1985. 

Facts of the Cas : 

4.i. The respondent No. 3 , conducted a recruitment 

Test and interview for selecting some casual labour in 

the year 198 4 9 and the petitioner's husband Sri Aun 

Oh. Deka also appeared in the test and interview and 

be was selected and 5ppointed as casual labour(extra- 

Mazdoor) and he was directed to work at Sub-Record 

Of ticer, at Rangia. It may  mentioned that Sri Arun Oh. 
.1 

Des  name was sponsored by the local employment 

exchange and was appointed after observing all depart. 

mental procedure on and_frorn 9.2,83_and was posted at 

Rangia . On 4.9.87,  the services of the petitioner's 

Contd... 	3 
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husband wa\tk$fe1' 	to Head  Record Officer, (Mails) 

R.M.S. Guwahi Mvision --ide letter NO. 2-1/C-M/87-88 

dt. 4.9.87. 

Copy of the said order is annexed herewith and 

marked as pnexuDe-"". 

4.2: That the petitioner's husband continued his sex'-

vice, as casual Mazdoor without any brealc of service. 

On 31.12.92 the respondent No. 3 issued a circular on 

the matter of regularisation of the services of the 

Casual w'kers. 

Copy of the said Circular is annexed herewith 

and marked as Apnexure-"B*'. 

14.3. That as per direction of the aforesaid circular 

the Service of the petitioner's husband was granted 

the temporary ('oup "1)" employees z1JA status from 

29.11.89 and he was given the salary and other benefits 

as a group "D" employee of that deptment. 

Copy of the order granting temporary status to 

the petitioner' g husband is  annexed herewith 

and marked as 4pnexure- "C". 

4.14. 	That the petitioner's husband continued his 

service as a group "D" employee having temporary status 

I 	 Contd.. Zi 
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till his 	 death on 16.1.99, and he rendered 

0 years of 5ervice to the respondent 8inoe 9.2.85. 

4.5. That the petitioner's husband during his tennure 

of ik yeax'a of Service made representationbefore the 

respondent no. 3  for regularisation of his services, 

but his services were not regularised. 

4,6 	That the petitioner's husband did the game 

job which were done by the other regular Group "D" 

employees of the department  under the respondents. 

4.7. 	That due to non-regularisation of the svices 

of the petitioner's husband, her fajnily has  been 

deprived from the pension and gratuity which were due 

to the petitioner's husband. 

4.8. That the petitioner begs to state that Services 

of all  the temporary employees who were given group 

"D" employees status vide Letter No. B/2/9/CM,Reg. 

dt. 31.12.92 (nnexure-C") are all regularised ex-

cept the services of the petitioner's husband and were 

given permanant status. 

Oontd.. 5 
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4.9. That, the respondent no.  3 regulised the 

services of the temporary employees with group "D" em-

ployees status in most whimsical and arbitrary 

manner without foilo.ng any norms or seniority of 

Service. The Services of some of the Junior employees 

who where junior to the petitioner's husband by 10 yrs, 

or 5 years has been regularised leaving aside the 

petitioner's husband. For instance the services of .  

$ri Khagen Kalita, Sri Rabk Kapta Bora, Sri Nalifli 
(t 	-'- - 

Bai shya and 9nti. SandIta Roni Bora were all junior 

to the petitioner' s husband but their services were 

regularised (As per Annexure-"C" ). 

4.10. 	That the petitioner begs to gubmit that her 

late husband had rendered 0 yoax's of service and 

e had a rit to get his services regulariged prior 
•)11fl\ 

o his junior employees. 

tA 
4 11. 	That the petitioner's husband died on 16.1.99 

- while he was in service. 

4.120 	That the petitioner wrote several represen- 

tation before the respondent praying for payment of 

Sxg gratuity and pension 	etc. but the respondent no. 3 

did not pd her the aforesaid service benefit 	in spite 

contd,.. 6 
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of several remainders, the petitioner also prayed for 

her appointment in any job on compensajonate ground, 

but it was not considered. 

Copy of some of her representation are filed 

herewith as Annexure_ Dl, D2. 

	

4.13. 	That in reply to the petitioners a representation, 

the respondent no.3 rejected the prayer for payment of 

Pension and retirement benefit to the petitioner vide their 

letter dt. 7.4.99. 

Copy of the said letter is annexed herewith and 

mariced. as Anne xure-. "E". 

	

4.14. 	That on receipt of the said letter the petitioner 

tiled an appeal before the respondent No.2, and prayed for 

payment of pension and retire_ment benefit after regularising 

the services of her late husband. 

Copy of the s'id appeal is annexed and marked as 

Annexure_ "F". 

4.15. That getting no reply,  from the respondent No.2 the 

petitioner filed another appeal/representation before the 

respondent no.2, but the respondent no.2 has not yet consider 

the appeal of the petitioner. 

Copy of the said appeal is annexed herewith and 

marked as Annexure... AG'. 

Contd... .7. 
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4. i6 • That the petit ioner begs to submit that her 

husband late Arun Oh. Deka worked as a temporary group 

'D employee under the respondent against a sbstntive 

permanent Post and as such he had a right to be 

reguiarised in that post. But the respondents took 

a discriminatory attitude towards the petitioner'g 

husband and his gervioeg was not reguljsed, but the 

person who were much junior to the petjtic,nerg husband 

has been regulised in the said group D employees post. 

4 .17. That the petitioner begs to submit that under 

the reievrit rules tk her husband completed qualifying 

length of service entitling him the regulrigtion of 

his services in the pogt in which he worked for last 

14 years. That as per the department. circular dtd. 

31.12.92, which teas issued in Perauanao of a  supreme 

Court judgment, (jmexure_"Bn) , it was stated in PaDa 

No. 3 that,tempory X employee who were given temporary 

group D status, and who has óompleted 3 yøas of service 

in that capacity WiLL be entitled for pen gion and 

terminal benifitg, after reguligation:' But although 

the petitioner' $ husband has compieted abOut 10 years, 

service in temporary status, his services were not 

regularised. As the petitioner's husband Wa appothted taking 

formal test and interview ,there is no need for taking 

further test in reguierising his services at the saue  job. 

Contd.. 8 
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k. 18. 	That the petitioner begs to submit thatdue to 

illegal non-regtilariaation of the services of her hue-

band, the petitioner has been deprived from the legiti" 

mate, service benifitg retirement benifits and family 

pension etc, and had  the services of her husband re-

gularised QwAyttime she and her minor children would 

not have  been deprived from those benefits. 

4 .19. That the petitioner begs to submit that she 

has constitutional and statutory right to receive pen-

sion/Family pensi on and other service benefits due to 

her late husband , but due to the inaction/illegal ac-

tion of the respondent those has not been paid to her. 

.20. That the petitioner begs to submit that the 

petitioner had  no otber source of income and the ser-

vice benefit of her late husband is the only source in" 

oome if she is deprived of this benefit she shall 

subtaj.n much hardship with her three minor children. 

5) 	Th GROUNDS FOR RELIEF WITH LEGAL PROVISIONS z 

5. 1. 	The act of respondents  (not regulariging the 

services of petitioner's husband in time )violate 

the rights under Article 16 of the Qonstitution 

of India. 

5.2. 	That as the petitioner's husband was working 

against a substantive post for a  long time he has 

Contd.. 9 
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a right to be regularised. 

5.2. That the applicant is entitled tokthepensionery 

benefits/family pension under the provision of the 

Constitution and also under relevant statutory rules. 

5.3. That therespondents illegally and arbitrarily held 

up the regularisation of thepetitionerls husband and 

thereby deprive her and her minor children from 

their legitimate pensionery benefitfamily Pension. 

Details of rempdies exhausted : 

The petitioner declares that she availed of all 

the remadies available to her under the relevant 

rules. 

Matter not pending before any other Courts etc.: 

The petitioner declares that the matter regarding 

the payment of pension, family pension and other 

service benefit has not been made  to jiy other court 

of law  or any other authoritYOr any other bench 

of the Tribunal. The applicant further declares 

that the present application is specifically for 

grant of fily pension and other service benefits. 

Relief sought s 

8. 1 • The respondents may be directed to pay  the 

Contd... 10 
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petitioner the service b _ .efit—of her late  hugbajid 

and also pensionery benefit, she is entitled in the 

relevant rules. 

Interim order if prayed for : 

pending disposal of this petit ion, the gratuity 

payable to her Late husba1d may be directed to be. 

Paid immediately. 

Particulars of Baxik draft in respect of the appli-

cation fee 

No. of i.p.o. t-77t0I5 
Name of issuing post Office : Guwahati G.P.O. 

Date of Ise of postal order: 23..U.1Q0(3 

Post office of which payable : Guwahati G.P.O. 

List of Enclosures : 

11.1 Copy of letter dt. .9.87, trensfering the services 

of the petitioner's husband from Rangia  to  Guwaiati. 

11.2 Copy of circular issued by D.T.E., dt. 	31.12.92 

regarding regulari sati  on of Casual labour. 

11.3 Copy of letter dt. 28.5.96 grayiting in temporary 

group"D" employee's status to petitioner's husband. 

11.4 Copies # represent ations filed by the petitioner 

for granting service benefit and 	rtme 	on, 

oompensinate ground. 

11.5 Copy of the order dt.  7.4.99 passed by t1 

sentor supdt. ORM$ Guwah ati. Dp ts ton, Guw.ahati.. 

Coritcl... 11 
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11.6 Copy of the jpp:a.l of the pettti 	 • 79 

11.7 Copy of another appeal dt. 22.12.99 9  filed by the 

petitioner before the fltreotor of Postal Services 

for payment of service benefit. 

VER IF IC AT I0N• 

Is Snti. Mahima Deka, Wife of Late  Arun Oh. 

Dekp, aged about 34 years, by profession house-wife, by 

religion Hindu, a  resident of Viii. Nizznadnrtala, P.O. 

Baihata, Dist. Kanrup, Assajn,  do hereby verify that the 

statement made in  Paragraph  No. 4.1 to 4.15 	 - 

are true to my personal knowledge and in paragraph 

No. 4.16 to 4.20 

are believed to be true on legal advice and that I 

have not suppressed any material facts. 

And I sign this verification on this . Jh d5y 

of September, 2000 at Guwahatjo 

t ivtLo i)$G\ 

(signature of the Applioant) 
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L. 
Sub-Record Officer 	I 	- 
RMS IGHI  DN • Rang i a -781 35 

AL 

2-1/CM/87-88 	 NEXURE.- 

Dated at .  Rapgia 	
To 

the 4.9.87 	 The H.R.O,(Majls) 

RMS "GH'Dn.' 
Guwahati-781008. 

Sub: Engagement of Extra Mazdoor, 

IDl- SSRM GM Dn. Letter No. B2/9/EauA1/Ch_1 

dt. 31.5.87. 

5 Nos of Extra Mazdoor working under SRO Rangia 

hosennes axe given below are hereby advised to report 

your office for their duty at mail Agency Guwahati as per 

SSRM GM Dfl. G,hY78 letter noted above. 

Kindly act accordingly. 

1. lid. Pirdouch Ahmed. 

2, Md. Matibar Rahman 

Sri Keshab Das. 

Sri ArunDeka 

5, Md. Mahibuddin Ahmed. 	 (Seal ) 

Sub Record Officer 

RMS. GM. Divn, Rangia-781365 

Copy to 1) Platform Inspector, Ghy. RMS for information and 

fl/a. 

2) All Extra Mazdoors (s) 

Sd!- 4.9.87 

(Seal ) 

Sub Record Officer, 

RMS 'GM' Dn, Rigia..i781365 
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/ 	 DPARTMNT OF POSTS INDIA 

0/0 the Senior Superintendent RMS 'GH' Dn, Guwahati - 781001. 

All Concerned in RMS IGHI Division. 

Dlvi. Accountant. 

Est. branch Dlvi. office. 

No.B-2/9/CM/Rlg. 	Dated Guwahati.1 the 31.12.92. 

5th :— 	Regularisation of casual labourers. 

A copy of Dtets letter no. 66-9/91-SPB-1 dtd 30.11.92 
circulated vide CU. Ghy letter no Est/29_9,lRlgs dtd 16.12.92 is 

• appended below for favour of kind information, guidance and n/a. 

sd/Illegible 
for Senior Superintendent 

RNS 'GH' Dn, Guwahati- 1. 

Copy of the letter :-

sir, 

Vide this office circular letter No. 45-95/87-SPB.1 
dtd. 12.4.91, a scheme for giving temporary status to casual 
labourers fulfilling certain conditions was circulated. 

• 2. 	In their judgement dtd 29.11.1989, the Hon'ble Supreme 
/ Court have held that after rendering three years of, continuous 

temporary status, the casual labourers shall be 
re • / /tated %t per with temporary Group 'JY employees of the 

pepartn4t of posts and would thereby be entitled to such benejit 
as are amissible to Group '' employees on regular basis. 

/. 
U 3. 	In. compliancel with the above said directive of the Hon'ble 

Supreme C rt it has been decided that the Casual labourers of 
this Depa tmnt conferred with temporary status as per the 
acheci culated in the above said circular No. 4595/87_ SPBI 

_- dt-d 12. 4.1991 be treated at per with temporary Group 'D-'  employee 
with effect frdm the date they complete three years of service 
in the newly acquired temporary status as per the above said 
scheme. From that date they will be entitled to benefit s 
admissible to temporary Group ID 1  employees such as :- 

1. All kinds of .leav#sd to temporary employees. 
/ 2. Holidays as admissible to regular employees. 

Counting of service for the purpose of pension and terminal 
benefits as in the case of temporary employees appointed on 
regular basis for those temporary employees who are given 

/ 	temporary status and who complete 3 years of service in that 
status while granting them pension and retirement benefits 
after .....their regularisation. 
Central Government Employees Insurance scheme. 
G.P.F. 
Medical Aid. 
L.T.C. 
All Advance admissible to temporary Group D' employees. 
8onus. . rb  

Further action may be taken accordingly and proper 
service records of such employees may also be maintained. 

Sa/- 
(a. KRISHNAMJORflY 

.A.P.G (SPN) 

11cA- 
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porry status vide Dte's 
and have rendered 3 years 
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labourers who have been grted tern- 
letter No. 4595,87.$)Sut.1dtd.12.4.91 
continoug service with temporary 

(Coy) 

1ZPATMEISTr OF POSTS INDIA 

0/0 the Senior $iperintendent RMS "GH" 
Head record  Officer. 

status, be treated therr eper with tempory group"D" employees 
w.e, from the date shown against each and from that date they 
will be entitled to benefits as admissible to temp. group"D" 
employees on regular basis in accordance with Date's letter No. 
66-9-91-sPB-1 dtd. 30.11.92 circulated through the SSRM "(P' 
On. letter No. Bu.2i9/CM/Rlg. dtd. 31.12.92 such as 

All kinds of leave admissible to tempory employees. 

Holidays as admissible to regular employees. 

Counting of service for the purpose of pension and terminal 
benefits as in the case of temporary employees appointed on 
regular basis for those temporary employees who are given 
temporary status and who complete 3 years of service in 
that status while granting them pension and retirement bene. 
fitg after . . . . 	 their reguligtjon 

Central Government employees Insurance Scheme, 
G.P.F. 

:6) Medical Alid. 

L.T.C. 
All advance admissible to temporary group 'D' employees. 

Bonug. 

Name of  Casual labour. Date fjiah (ined 

 Sri R5jn Bahadur Chetry .11.5.84  
 Sri Keshab Oh. Das 9.2.83 

39 Sri Bhudhar ]ka 9.2.85 
4. Sri Arun Oh. Deka 9.2.83/ 
5. Tjnaaita 11.2.8.5 

 Sri Firdug Ahined. 1302083 
 Sri Azizur Rahman 27.2.83 
 Sri Rabi Kanta Borah 5.3.87 
 Sri Is&ail 	All 1162.83 

 Sri Nalini Baighya . 24.1089 

T 0 	11es Sandhy a R ani Borah 25.4.94 

tv~-j Copy to 
.The SSRM'GH' On,GuwaJati-1, 
?.r.t o  his letter No.13-2,9CM, 
Rlg.dtcl. 31.12.92. 

ç 	2 • The HRO (A,,  C)' GH' On, Guwahati. 
3 • The SRM( stg) Guwahati RMS 
4 • The AERM(TMO) - do - 

5 .-15.Officjal concerned. 
162o .OiC & spare.  

per 

29.11 .92 
- do --

- do -. 

/  -do -  - 
 -do -.   

- do - 

- do - 

- 
 

do -  
- do - 

ZedO -  - 
23.4.94 

29.11.8.9 
- do - 

- do - 

- 
 

do - 

/ -do-. 
/-do- - 

- 
 

do -  
- do - 

24.10.90 
23 .4. 92 

( B. R. Narzary ) 
HRO RM S "Gil" On • Guwahat i- 1. 

( B.R. Narzary) 
HRO RMS I GH I On. 

Guwahati,..1. 
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To, 
The Senior Superintendent RMS,GHuT,GUwahati.781001. 

jH •  

Dated at NizniadartOla, the 30.i999 - • 

Sub j prayer for Family pension & Retirement Benifit. 

Sir, 

Most humbly and respectfully, I beg to state the following 

few lines for favom',kind  consideration to grant f8piily 

pension and retirement benifit in favour  of me. 

i) That sir, my husband Arun Ch. Deka C.M. under ff)(Malls) 
Guwahati expired on 16.1.99 in herness. My husband worked in 
the office w.e.f. 9.2.1985.vide your letter no. 3-1,CMI 87-88 
dtd. 4.9.1987. 

That sir, my husband completed 14 years service into the 
department continusely from 9.2.85 to 13.1.99. The  matter 

of death of my husband was intimated to your office on sub-
mission of one application on 18.1.99. In connection of this 
letter application Rø. 1000/- was sanctioned as immediate 
financial assistance vide your letter no. ZLF-1iOh V dtd. 
21.1.99 in favour of me and the same was drawn through IRM 
Guwahati RMS on . . 

That Sir, after that nothing was communicated to me till 

now whether I may be given the family pension and retirement 

benifit • That Sir, by this time I am in too hardship to 
maintain my family as I have no other income source 
my dwelling house in 2 Katas of land. 

Late Daka left behind the following members of his family 

i)sri AMar Deka (Son ) 	Aged - 	31-3-88 - 11 years. 
ii)ri Sanjoy Deka (Son ) 	- 	17.1-91 - 	8 " 
&ft&)M1s Queen Deka(Daughterfl - 	1-7-93 - 	6 " 

MissKalyajiee Deka " 	it - 	11-2-96 - 	3 " 
Smti. Mahima Deka (w) myself . - 1-1-71- 30 8 

with these five number of my family I n now in a  very 
deplorable condition. 

3) That sir, I wtshto intimate regarding my educational 
qualification for favour of your kind and sympethetio 00fl 
sideration for engagement in your establishment for my live. 
lyhood as well as to my minor children. 

That Sir, I read up to olass-VUl. 
Under the above circumstances I 000rdially request you 

kindly to look into my case and sanction me the family pen-
sion and retirement benifit in favour  of me at an early date. 
For your act of this kindness I shall remain ever grateful 
to you. 

Your' s faithfully, 
Enolo * Medical 

Certificate. 	 / 
$nti. Mahima Deka 

Wife of Late 'un Oh. Dek 
Ex-Casue]. Mazdur,RR0(Majlg)Ghy. 
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I'o , 

The senior supdt, RMS, 11GH II  Div4ion 

Guwahati-1. 	 'Ilk  

SUD : P ayment :° Famil.y P slon and other 

benifit to the family of Late Arun ch. Deka. 

Ref : 	iette 3.9 

• 	 sir, 

MOst humbly I beg to St ate that in my e ar her 

letter I prayed you for granting family pension etc. 

Now I come to learn from office that due to non- regulari-. 

sation of the services of my late husband, I and my minor 

children has been deprived from the family pension. Had the 

services of myhusband regularised in time, I would have 

get the pension. I come to know that the services of 

casual worker who werejunior to my late husband several 

years has been regularisd' long ago but the service of my 

husband was not regular.ise. 

sir, my late husband completed 14 yrs continous 

serv ice in the same job and he has been given all other 

benefit of a permanent employee except pension and 

retirement benefit. 

I now therefore reiest you kindly to consider the 

case sympathic ally and pay us the pension and other benefit 

after regularising services of my late husband. 

Yours faithfully 

4 
(Smt. Mahima Deka) 

Viii. Nizmadartola 

P.O. Baihata, Dist-Kamrup. 
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DEP1RTMENT OPOSTS INDIA 

0/0 THE SENIOR SUPIRINThNDNT RMS #GH I  DIVISION GUWI-I?TI-7 81001 

TO 

Smt. Mhima Deka, 

c/0 Late AUfl Ch. Deka, Ex-Casual Mazdaor 

Viii- Nizmadartota, 
P.O.- Baihata Charali, 

Dist- Kararup Q isam ) 

No. B_9/CL/A.C.Deka, Dated at Guwahati-1 the 7-D4-99- 

Sub :- 

	

	Prayei for grant of'Family pension and retirement 

benefit etc.. 

Ref :- 	your application dtd. 23-3-9. 	 / 

sear Madam, 

As per existing departmental rules a sum of 

gs. 1000/- being financial assistance has since been 
sanctioned and paid to you. Since the departmental rules 

do not permit family pension and retirement benefits etc 
for casual Mazdoor (T/S),Your case cannot be considered 

and regretted. 

This is for your jind information. 

Yours faithfully, 

sd/-Illegible 

( B. S. SADAP) 
SNI OR SUPERINTENDENT, 
RNS GH' DN GUWAHATI- 1. 



0 
26.7.99 	 hi 

To.. 

The Director of Postal Services 

Assam Circle, GuwahatL.j. 

Sub : Payment of Family pension & Retirement 

benefit to the family of A.C.Deka, F x. 

C.M. (Temp status) 

Ref : - Sr3. Supdt, of. R.M.S., UGH" Divn' s 

letter dt. 7.4.93, and My letter dt. 3,4.99 

sir, 

With reference to the abovenoted letter, I beg to 

state that my late husband worked under your honour for last 

14 yrs and from 1985 and from 29.11.89 he was given the status of 

temporary Group• IDU employee and he got the bene fit like all 

the permanent employees except the pension and retirement 

benefits. That sir my husband did the same job as done by the 

other regular employees continuously for last 14 yrs and 

completed the qualifying period of service entitling him to 

get his services regularised. That Sir I come to know that due 

to non reguierisation of hfs service my late husband has been 

deprived from Faini ly Pension and ret irement benefits. 

I applied before the Sr. Supdt of R.M.S. Guwahati, but 

_praer is rejected. 

Th 	I now therefore hurmly appeal before your honour kindly 

to cons . der my case and be kind enough to pay me the family 

pension., d retirement benifit even after regularising the 

servicesof my late husband, 

Yours faithfully 

J7\2J 
Srnt. Mahima Deka 

Vill-Niz Madartola 

l3aihata. 
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To, 
	 (Co)7y) 

	 22. 12.99 

The Director of Postal Services, 

Assam Circle, Guwahati1 

Sub :- An appeal for payment of Family 

pension and retirement benifit to the 

family of Late A.C.Deka Ex.C.M. 

Ref : My earlier appeal at. 26.7.99 

sir, 

Most humbly and respectfully I beg to state that 

I have filed an appeal on 26.9.99 praying for paying me 

the family pension and retirement benif it of my late 

husband Late A.C.Deka. That sir I have no other source 

of Income except my Late huband's job. sir my husband 

workedcontinous for 14 years as casual worker (Temp. 

status) and he was given all the benifits of a regular 

Group "D" employee except the Family Pension and gratuity. 

I came to know that due to nonregularisation of the 

• 

	

	 s rvices of my late husband Family Pension and other 

be efit are not paid. My late husband completed the 

- 	 qua fylng length of Service for regularisation still 

'- his rvices was not reguierised. Moreover may person 

we e much junior to my late husband has been regul.ariEed 
•)'_ 

in their services. 

- sir, I am passing very hard days with my four 

minor children for want of maintenance as I have no other 

source of livelihood. 

I now therefore once again appeal you kindly to 

consider my case and pass necessary orders to pay me the 

pension and gratuity after regularising the services of my 

- late husband., 
Yours faithfully, 

(Smt. Mah.Lraa Deka 
vi11- NizmadartOla 

4vl% r\ 	 P.O. Baihata. 

I 
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IRATIVE TRIBUNAL 

::: GUWAHATI 

OF 2000. 

I 

"F  

Smt. Mahima Deka 

Vs 

Union of India and others. 

IN THE MATTER OF - 

Written statenent submitted by the respondants. 

The respondants beg to submit 	the written 

statenent as follows:- 

In reply to the petitioner's prayer dated 

23-03-1999. She was informed that a sum of !s.l00O/ 

being financial assistance has since been sanction- 

ed, and paid. Since department rules do not permit 

family pension/retirement benefit etc. for casual 

mazdoOr (Ti's), case regretted. Vide No. 29/CL/A.C. 

Déka,, oated 7-4-1999. 

Copy of letter dt. 7-4-99 is annexed 

hereto and marked as ANNCU.RE-A. 

That with regard to para 2 and 3 the respom-

dants beg to offer no canments. 

That with regard to para 4.1 the respondants 

beg to state that Late Arun Ch • Deka was selected 

as ;casUl rnazdoor and joined under SRO Rangia on 

0902-1985 as per SSRM/GH memo no. B2/9/Extra 

MaZdOOr dated 07-01-1985 on daily wage basis. 7 

As the work of Rangia RMS did not justify 

retention of extra Z4azdoor, the official was bro 

ught to Guwahati under HRO(M)/GH w.e.f. 04-09-1987 

Contd.., . . . .2/- 
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a  
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to proviae relief to the official so that he may get 

wages for maxImum days along with other four official 

of ttie same cadre. 

4 • 	That with regard to para 4.2 the respondants 

beg to state that the circular no. 8-2/9/CM/Rig dat-. 

ed 31-12-1992 issued by the SSRM/GR in pursuance of 

Dt&s no. 66-9/91-SPB-1 dated 30-11.4992 received 

vide CR4G/GR letter no. Est/29-9/Plgs dated 16-12-

1992, which was as per judgement of the Ronb1e 

Supreme Court dated 29-11-1989,which inter-ala 

narrated the procedure to be fo1lied for conf err-

ing tenporary Status Casual Labourer along with 

entitlement etc. 

Copy of circular dt. 30-11-92 is ann-

exurec2 hereto and marked as ANNWRE- B. 

That with regard to para 4.3 the respondants 

beg to state that as per guidelines and judgement of 

the Ron' ble Supreme Court, the petitioner' a husband 

along with other eligible extra mazdoor were conf e-

rred temporary status vide HRO (A/C) 'OH' memo no. 

B-.2/Ext-Maz/96 dated 28-05-1996 and effect given 

" w.e.f. 29-11-1989 for nine officials and St 10 and 

11 frcm24- 0-1990 and 25-04-1992 respectively. 

The confirment of temporary status done as per 

SSRM/CR No. B. 2/9/CM Rlg dt.31-12-92 (annexure-B) 

Copy of Memo dated 28-5-1996 is 

annexed hereto and marked asANNEXURE-C. 

That with regard to para 4.4 the responctants 

beg to state that the petitioner8s husband continued 

his services as casual labour (T/S) (not.as a regular 

Group-D employee) till his death on 16-01-1999 and 

rendered 13 years 11 months 7 days services (since 
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09-02-1985 ic. date of selection as extra mazdoor 

on daily wage). His services were not regularized 

as he could not cane out successful in the leteracy 

test hold on 07-02-1993 and 21-06-1997. 

That with regard to para 4.5 the respondan.-

ts beg to state that the services can be regulari-

zed only after qualifying in the 3teracy test 

conducted by the nauinated officer (officer ni-

nated by the Co ) of the department and as the 

official did not qualify his case of service as 

regular employee could not be considered. 

That with regard to para 4.6 the respond.. 

ants beg to state that the contention is not corr 

ec.t, the services of regular Group 'D' are being 

utilized for all kinds of work of the department 

but such officials are only being utilized for 

carrying of mails f ran one platform to other etc. 

as unskilled Mazdoor so long they cannot pass, the 

leteracy test and become regular Group 'D' employee. 

90 	That with regard to para 4.7 the respondan 

dants beg to state that for re guisrization literu,  

acy test on 07-02-1993 and 21-06-1997 on the basis 

of residual vacancies, but due to non-qualifying 

petitioner's husband was not regularized and hence 

he is not entitled to get family Pension/Gratuity 

etc. Which is clearly indicated in Dte's circular 

para-3 3L'-3. (66-9/01-SPB-1 dated 30-11-1992 

(annexure-B). 

Contd..... 4/- 

:91 
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10. • That with regard to para 4. a the respond-
ants beg to state that the petitioners suthission 

that all the offi.ci1g annexed at Annexure-C were' 

regularized except the services of her husband was 

not correct. +he services of the following were 

regularized after the ldteracy test held on 21-06'-

1997 as per merit of the exam test. 

SL I. 	NAME 	 - 	};Pics 

11 	 Sri Khagendra Kalita After passing the L/Test 

2 0 	Sri. Rabikanta Borah, 	 "• 

	

3. 	Sri 

y' 

	

5. 	Mig  

Igmil All 

Nalini Baighya / I Regularized as per rel- 

IA axa tion of normal recr'- - 

uitment rules. 

3 Sandhya Rani liorah 	 / 
As per existing orders, such casual labourers 

are given chance to pass literacy test and becctne 

regular Group $DO eployee. (off icials including 

the applicants husband not regularized due to non 

qualifying in the literacy tests hold.) 

11. 	That with regard to para 4.9 the responda-. 

nts beg to state that this Literacy test for re-

gularisati.on conducted by the officer náminated by 

the higher officer, On the basis of the result of 

the test, merit list drawn up and officials regul-

ariz*d accordingly sitice 'the applicant's hsbabd 

failed to qualify the test, his c&se did not come, 

up for consideration. There is no question of 

C0ntd......5/- 
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any whimsical/arbitrary action. Nors of service 

seniority is not a criterie for such selection. 

Again, confirment of temporary status does 

not automatically imply that the cagt.l labourers 

would be appointed as a regular Group 'D' employee 

within any fixed time frame. Appointment to Group 

•D' vacancies will continue to be done as per the 

extent of recruitment nilew, which stipulates pre-

ference to eligible ED employees before such casual 

labourer. 

Copy of Dtes letter no. 45-95/87-SPB 

dated 12-04-1991 circulated vide P14G/GH no. 

Staff/13-2/88/Casual Labour/Rig dated 24-04-1991 

is annexed hereto and marked as ANNEXURE - D. 

That with regard to paras4.10 and 4.11 

the respondants beg to offer no conents. 

That with regard to para 4.12 the respon-

dants beg to state that the petitioner 1 s represen-

tation dated 23-03-1999 was received on 25-03-1999 

and she was informed vide letter no. B-9/CL/A.C. 

Deka dated 07-04-1999. (annexure- A) 

Hence, petitioners submission is not corr-

ect. The representation dated 03-04-1999 appears 

not received. However, representation dated 

02-06-1999 	with photocopy of representation 

dated 23-03-1999 received on 07-06-1999 and rep-

lied on 07-07-1999. 

The petitioner's prayer for her appoint-

in any job on compassionate ground is not accep-

table as per guidelines conveyed vide ate's no. 

37-25/98 SPB I dated 21-10-1998. 
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Copy of reply at. 7-7-1999 and guidelines 

dated. 21-10-1998 are annexured hereto 

and marked as ANNCURE -E and P respec-

tively. 

That with regard to para 4.13 the resporidants 

beg to state that prayer rejected as. per Rule 2 of 

(b) of CCS (Pension) Rules 

Photo copy of Rule is annexed as 

•ANN}XUREG 

That with regard to paras. 4.14 and 4.15 

the respondants beg to offer no canments. 

That with regard to para 4.16 the respondants 

beg to state that the petitioner's husband was confer" 

red taporary status w.e.f. 29-11-1989 and that does 

not mean that such ençloyeebe appointed as Group 'D' 

autnatical1y within any 1ixed rame. (annexure 1)) 

That with regard to para 4.17 the respondants 

beg to state that petitioners tjusband rendered 13 

years 11 months 7 days services till death and regul-

arization not possible due to non-qualifying in the 

literacy test. Pensionery benefits etc. also not 

admissible as per Dte's no. 66ai9/91SPB I dated 

30-11-1992. (annéxure- B) 

That with regard to para 4.18 the responcants 

beg to offer no ccainent. 

That with regard to para 4.19 the respondants 

beg to offer no caiinent. 



20 • 	That with regard to para 4.20 the respondants 

beg to state that action as permissible alread 

taken and amount due also paid. 

V}RI PICA TION 

I Shri 4w 	, 
being authorised do hereby sclE1)mly 

declare that the stateients made in this written 

statement are true to my knowledge and information 

and I have not suppressed any material fact. 

And ± s1n this verification on this  

day 

/ 
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L)PARTMENT OF POSTS IIA 
0/0 THE SENIOP SU:T:' 	RI'S 10.,p DVZSZQN GUA .LATz79lQ 
To 

mt Mahm8 Deka, 
C/Q Late Arur, Ch, Deka, Ex...Casual Mazdooz• 	: 	.. 	. . Tizmadarto1a 	

•: 
P.0- Baihata Charalj., 
Dist ,- <.arnrup (Assan, ) 

No. 3 -9/CL/A,C Deka,, Dated at Cuwahatjl the 

Sub ; 	Pr a,yer for grant of Family pension and retirement .5 .  •,'' 

benefit etc. 	 S.  

ef - 	Your arplicat.- n c3td, 23399, 

Deer Madam, 

As per e x isting departentai rules a sum of 

	

Rs. 1000/. bein financial assistance 'has since 
	. 

Sanctioned and paid to you. Since the departen'ta1, rule's,' 
d not permit family pension and retirement )enp

fi:e't. for casual Mazâoor (T/s), y'ur'case cannot 
be C'Ons'jdere4 and regretted 

This is for your kind information 

Yours ftthfu1ly, 

S 
FDA 

• 	• 	•' ',,• ' 	" 	 • 	
• 

	

• 	 5,' 	
5 

SENTOR SSLPZR
IT 	

Etc S 
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DEPARTMENT OF P 	TS 	 . / 	•. 	•. 	. 	: '. 
uFFICE OF THE CHIEF POSTMASTE1 GENERAL : ASSPM CIRCLE • 'c" 	 • 

GUIJAHATI -781 001 . 

To 	 g 	 4 
AP 	Qivisions 	 t 

in 	LiJ.e/Region. 	 .... . 	 . •. ': 	 .: 

No. Staff/16-P.lq/88 	 Dated CLJW3h3tl the 27- 1 O'9 
. 	 . 	 . 	. 	 .. 	. 	

:. 	
Y 	' 	 • . 	 • 	 • 	. 	 . .. . 	 :. 

	

Subt- Dependents of Casual LboureS conrerred with ' • • 	 . . 	 : ' 	•: 

Temporery status not eligible for appointment 
on Compassionate grounds. 

	

Enclosed please find herewith a copy of Directorate's etta 	' 	 ".. 
No.37-.25/98-SPO-I' dtd. 21-10-9e on the above subject for your information,. 	 .• 

guidance and necessary action. 	 .. 

• 	
•' 	:, 	;'•:•; 

Enclo°- As above 

r 
Panqernurgsng) 
APMG(Steff) - 

/ For Chief Postmaster General, 
Assem Circle, Guwaheti 1. 

Copy of th Dte, letter tjo,37-25/98-SPI dtd. 21 -1 0-98 • 	 :4 
There was a ddrnand from a section of Unions regarding grant . 	 . 

of appointment to the dependentS of casual labourers (conf'erredj with 
temporary status) who die in harness leaving the family in dstr.ess. 	 . 

The matter has been examined in consultation with the UQPT., •: 
the nodal Ministry in this regard. The grant of temporary status to 	 . 

the casual employees is without reference to the availability of regular 

posts. Hence, such casual employees are not entitled toth..benefits 	I! 
as are admissible to reru1ar mployees holdino civil posts. The dependent 	U 
of casual erp1oTes with temporary status are, therefore, not entitled 	/ 
to the benefit of compassionate apDointment. 

 

It may be noted with cireat  concern that there is a complete 	 . 1. 
ban on engqemont of casual labourers. If a need persists it has to be 

ydone according to the instructions issued by 	 3ranch vidè No 	• . 	. 

	

7„ 2-10/B8-PE-.I dt. 4-2-97(Fla A). The above instructions: are hereby 	 . . . 	.. 
bro,uqht to the notice of all concerned for strict compliance. 	• ........,. 	 . . 

/\J

7/ 

	

	 / 	 .• ' 

'\ 	 ./ 	 • 	 . 	 .,. •.• 	 . 

\/ 	 Sd/- (Aruna Jam) 
-' 	 Director  
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CENTRAL CIVIL SERVICES 

PENSION RULES' 
CHAPTER I 

Preliminary 

1. Short title and commencement 

• 

These rules may be called the Central Civil Services (Pension) 
Rules, 1972, 

They shall come into force on the 1st June, 1972. 

2. Application 
Save as otherwise provided In these rules, these rules shall apply to 

Government servants 	Including civilian Government servants 	In the 
is 1)efence Services, appointed substantively to civil services and posts In 

connection with the affairs of the Union which are borne on' pensionable 
establishments, but shall not apply to–'- 

railway servants; 
persons In casual and daily rated employment; -' 
persons paid from contingencies; 
persons entitled to the benefit of a Contributory Provident 
Fund; 
members of the AD India Services; 

o (j) persons locally recruited for service in diplomatic, consular 
or other Indian establishments in foreign countries; 

(g) persons 	employed on contract 	except 	when the contract 
• provides otherwise; and 

(Ii) persons whose terms and conditions of service are regulated 
by or under the provisions of the Constitution or any other 
law for the time being In force. 

GOVERNMENT OF INDIA'S DECISIONS 

(1) Employees of Union Territories are also governed by CCS (Pen- 
sion) Rules, 1912.— Reference 	U.O. 	Note 	No. I l5-Audit/95-83, dated 
31-11984, 	from 	the 	Office of the 	Comptroller 	and 	Auditor-General of 

• 	

, India, on the above subject. The employees of the Delhi Administration as 

I. Pubhshed, vide 0.1., ME., No1ication No. 8 (1)-a V/69. ddfcd ihe 	1st March, 
1972. 


